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Civil society march to Bangladesh
embassy on Dec 10

NEW DELHI, Dec 6: Civil
society members represent-
ing more than 200 social and
cultural organisations will take
out a protest march to the
Bangladesh embassy here
next week against the “per-
secution” of Hindus and oth-
er minority communities in
the neighbouring country, an
RSS functionary said today.

Addressing a press confer-
ence here, co-in charge of the
RSS Delhi unit's media and
communications department
Rajnish Jindal said the march
tothe Bangladesh embassy will
be held under the banner of
‘Civil Society of Delhi’ on De-
cember 10, observed as Inter-
national Human Rights Day.

“The entire country (peo-
ple of India) is outraged and
agitated over the ongoing
atrocities against Hindus and
other minority community
members in Bangladesh,” Jin-
dal said.

“We will take out a protest

march to the Bangladesh em-
bassy in Delhi on December
10 against atrocities against
Hindus and members of the
other minority communities
in Bangladesh,” he said.

Representatives of more
than 200 social, cultural and
religious organisations in
Delhi will join the protest
march, the RSS functionary
added.

“We will submit a memo-
randum to the Bangladesh
embassy. We will submit a
memorandum to all interna-
tional organisations, including
UN, UNHRC, WHO, Amnes-
ty International and ADB,
demanding that they imme-
diately intervene to stop the
ongoing atrocities and vio-
lence against Hindus in Bang-
ladesh,” Jindal said.

Ahead of the protest march,
amemorandum in this regard
will be submitted to all Dis-
trict Magistrates in Delhi on
December 9, he added.

The protest marchis aimed
at drawing the attention of
“npational and international
stakeholders” to the “vio-
lence and persecution” of
Hindus and other minority
community members in
Bangladesh, seeking their in-
tervention, the organisers of
the event said in a statement.

Addressing a press confer-
ence, former High Commis-
sioner to Bangladesh Veena
Sikri and former Director
General of Intelligence Bu-
reau (IB) Rajiv Jain highlight-
ed the “worsening” human
rights situation in Bangla-
desh, expressing grave con-
cern over the violence
against the minority commu-
nity members in the neigh-
bouring country.

“This is the worst situa-
tion for the Hindus and other
minority communities in
Bangladesh since the Liber-
ation War of 1971," Sikri said.

She said there had been in-

cidents of attacks on Hindus
in the past in Bangladesh but
they did not continue for long.

“Attacks on livelihood,
rape, abduction and killing —
we are witnessing these
kinds of attacks there today
only after 1971,” she said
while claiming that several
Hindus in government jobs
in Bangladesh have been
“forced” to resign.

Rajiv Jain, the ex-chiefof IB
and former member of the
NHRC, said there is an “open
violation” of the rights of Hin-
dus and members of the oth-
er minority communities in
Bangladesh and the interim
government of the country is
“unable” to protect them.

Even the judiciary and gov-
ernment bodies, including
the National Human Rights
Commission of Bangladesh,
are “unable” to protect the
rights of minority communi-
ty members in the country,
he added. - PTI
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IT-Madras campus school under fire for unauthorised test on
students

https://thesouthfirst.com/tamilnadu/done-iit-madras-campus-school-under-fire-for-
unauthorised-test-on-students/

It has been alleged that the IIT's Centre of Excellence in Sports Science and Analytics
conducted the tests on students on 19 August without parental consent or the
mandatory approval of the Institutional Ethics Committee.

Byk. Nitika Shivani Published Dec 06, 2024 | 7:29 PM & Updated Dec 06, 2024 | 7:39
PM

Several students of the Vani Vilas Matriculation Higher Secondary School, managed by
the IIT-Madras Educational Trust, were allegedly subjected to tests resembling clinical
trials.

The tests were conducted without parental consent and in breach of ethical guidelines.
Worried parents have now complained to the National Human Rights Commission
(NHRC) and the Tamil Nadu Medical Council.

It has been alleged that the IIT’s Centre of Excellence in Sports Science and Analytics
(CESSA) conducted the tests on students on 19 August without parental consent or the
mandatory approval of the Institutional Ethics Committee (IEC).

Parents expressed suspicion that the trials might have involved the administration of
drugs or stimulants, raising concerns over potential health implications and violations of
the New Drugs and Clinical Trials Rules, 2019, and the Drugs and Cosmetics Act, 1940.

Parents outraged

Karthik Kannan, a parent, was enraged. “Our children are not test subjects. IIT-Madras
must answer for the blatant violation of guidelines and the trust we placed in them,” he
said.

Parents have requested an independent inquiry to determine the scope and nature of
the testing, alleging that IIT-Madras used students to advance sports science research.

The petition to the NHRC demanded a probe into whether drugs or stimulants were
administered, their impact on the students’ health, and the extent to which evidence
might have been destroyed.

Medical council weighs in



THE SOUTH FIRST, Online, 7.12.2024

Page No. 0, Size:(0)cms X (0)cms.

A 30 October letter from the Tamil Nadu Medical Council (TNMC) expressed concern
over the testing and called for an immediate inquiry into the incident.

The council highlighted the lack of adherence to ethical research practices and the
absence of parents’ consent, labeling it a violation of the fundamental rights of minors.

IIT-Madras responds

In an email dated 14 October, IIT-Madras management acknowledged the tests but
denied that stimulants were administered or invasive procedures performed.

The letter also stated that instructions had been issued to the faculty to ensure
compliance with parental consent protocols in the future.

Despite these assurances, parents remain unconvinced. At a meeting on 15 November
attended by Chief Educational Officer Dr A. Pugalendhi and school management
representatives, parents reiterated their demand for transparency and accountability.

Parents and activists questioned whether similar unauthorised trials have been
conducted by IIT-Madras in other research areas, such as advanced cancer studies.
Allegations of evidence tampering have further fuelled the demand for a comprehensive
investigation.

A report by The Indian Express suggested that students were asked to perform physical
activities such as running and jumping during the trials, which some children later
described as physically distressing.

Parents’ demands
Parents have outlined six key areas that need urgent inquiry:

1. The extent of unauthorised tests conducted by IIT-Madras.

2. Whether any drugs or stimulants were administered.

3. The potential health risks to students.

4. The possibility of tampering with or destruction of evidence.

5. The role of [IT-Madras’ advanced cancer research in such tests.
6. Immediate measures to prevent such incidents in the future.

Speaking to South First, VP Sarathi, Chairperson of Coimbatore Human Rights Forum,
outlined four key concerns:

Legal violation: The law is unequivocal tests cannot be conducted on unsuspecting,
vulnerable students without explicit consent.
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Psychological impact: Subjecting students to such trials can severely affect their mental
well-being, treating them as mere guinea pigs.

Lack of permission: Why were proper permissions from the concerned parties,
especially parents, not sought beforehand?

Transparency: Clear communication was essential about the purpose of the trial, its
methods, and how the results would be utilized.

(Edited by Majnu Babu).
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Minister Komatireddy & NHRC Serious On 'Pushpa 2' Stampede
Incident

https://www.indiaglitz.com/minister-komatireddy-and-nhrc-serious-on-pushpa-2-
stampede-incident-telugu-news-360572

Friday, December 6, 2024 « TeluguTelangana cinematography minister Komatireddy
Venkata Reddy expressed his condolences over the demise of a woman, Revathi, at
Sandhya Theatre on Pushpa 2 release day.

"Benefit shows will not be allowed from now on. It is sad that the film unit is not
responding to the hero. Does a person's life matter to them? | hear that the film is
making crores of money, and hence, | demand that 25 lakhs should be given to the
victims. We should support that family," he said.

On the other hand, Lawyer Rama Rao Immineni has complained with the National
Human Rights Commission (NHRC) concerning the tragic stampede that occurred
during the premiere of Pushpa 2: The Rule at Sandhya Theater.

In his complaint, Rama Rao highlighted the lapses in crowd management and accused
authorities of negligence. He pointed out that the massive turnout for the event could
have been anticipated, yet the police failed to respond effectively. The petitioner alleged
that the pre-release event was conducted without proper permissions and that an
excessive lathi charge by the Chikkadapalli police contributed to the chaos, ultimately
leading to the fatal incident.

Rama Rao requested the NHRC to investigate the incident and take appropriate action
against those responsible for the mismanagement, including the event organizers and
law enforcement. Acknowledging the complaint, the NHRC has agreed to investigate
the matter. Further developments are awaited as the case unfolds.
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NHRC issues notice over excreta attack on Odisha tribal woman

https://www.thestatesman.com/india/nhrc-issues-notice-over-excreta-attack-on-odisha-
tribal-woman-1503372952.html

The rights body asked the authorities to ensure needful action and submit the action
taken report (ATR) to the Commission within four weeks.

Statesman News Service | Bhubaneswar | December 6, 2024 6:09 pm

The National Human Rights Commission has issued a notice to the Bolangir district
collector and superintendent of police seeking compliance with a detailed report on an
alleged unsavory incident involving a tribal woman whose face was covered by human
faeces after being assaulted.

The NHRC, taking cognizance of a petition by human rights lawyer Radhakanta
Tripathy, asked the authorities to ensure needful action and submit the action taken
report (ATR) to the Commission within four weeks. It has also marked a copy of the
order to the director general of police for information and further action.

The 20-year-old tribal woman was inhumanely treated by an upper caste man at
Jurabandha village under the Bangamunda police station area in the Bolangir district on
16 November last.

As per the complaint, the accused identified as Abhay Bag, a non-tribal man, was
operating a tractor on the woman’s agricultural land with the intent to wrongfully occupy
or cultivate the land owned by the tribal family. During this illegal act, the accused
caused damage to crops in the agricultural plot of the tribal family. When the victim
protested, the accused assaulted her, verbally abused her and pushed her to the
ground, and forced her to consume human faeces.

When her aunt came to rescue her, she was also assaulted by the accused. The
complainant further alleged that the police failed to arrest the accused. He prayed to the
Commission to register an FIR against the accused person under the SC-ST Act and
prosecute the accused in the SC-ST Court, to investigate the incident, ensure the
safety, and security of the tribal victim and her family along with compensation to the
victims as per the SC/ST Act and Rules, the petition stated.
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Why do patients who have been treated for mental illnesses continue
to remain at institutions in India?

https://www.thehindu.com/sci-tech/health/why-do-patients-who-have-been-treated-for-
mental-illnesses-continue-to-remain-at-institutions-in-india/article68863292.ece

Experts point to a host of factors including less-than-optimal reintegration programmes;
pressures on families and the lack of financial outlays to meet the scale of the problem

Published - December 06, 2024 10:01 am IST

On a rainy September morning in Karjat, on the outskirts of Mumbai, 25 patients from
the Regional Mental Hospital (RMH), Yerwada, arrived at the Shraddha Rehabilitation
Centre, run by an NGO, to be reunited with their families. Many of these patients had
been residents of RMH for over five years; some living there for years, even after being
treated and cured.

Among the patients was Lukhi, a woman in her 40s, standing in a queue, fiddling with
her bangles and waiting to speak to her psychiatrist. All she asked him when her turn
came was: “Ghar chod do ge na?” You will let me go home, right? Lukhi was brought to
the RMH in 2016 and lived there for eight years even though she was fit to be
discharged within a year. It was only on September 10 this year, after the NGO
collaborated with the RMH for rehabilitation that the process of reuniting her with her
family began. Lukhi’s is not an isolated case. Hundreds of patients have been residents
of government-run mental health institutions for years, even after having completed their
treatment, in facilities in Maharashtra and across India, experts and activists say.

Last year, the National Human Rights Commission stated that over 2,000 patients
who were fit to be discharged continued to remain at 47 government mental healthcare
institutions in the country. Of these, over 900 were in four facilities in West Bengal. The
NHRC 2023 report states: “none of the institutes have taken effective and long-term
measures to ensure that a mentally ill person can exercise his right to community living
unfettered.” A study by The Hans Foundation, a public charitable trust, in 2019 found
that the median duration of stay of a mentally ill person at an institute was six years.
The study, ‘National Strategy for Inclusive and Community Based Living for Persons
with Mental Health Issues’ that covered 44 mental health institutes in the country, found
that 48.8% of patients had lived in these facilities for one to five years while 11.4% had
lived there for over 25 years.
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